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CONST1TUT ION (AMENDMENT) 
B lIL l

(Inset tion of new article 339A)

SHRI b M. SJDPAYYA (U)«m>arajaua- 
gar) 1 beg to  move for leave to  introduce 
a Bill funhei to amend the Constitution 
of India

MR. DEPU TY SPEAKER fbe ques­
tion 19 .

“ That leave be granted to  introduce a 
Bill further to amend the Constitution 
of lijdia,"

The motion was adopted

SHRI S M SIDDAYYA 1 introduce 
the Bill

CONSTITUTION (AMENDMENT) 
B H L t

[Amendment o f articles J5 ,16 e tc )

SHRI S. M SIDDAYYA (Chamara- 
janagar) 1 beg to move for lea\e to 
introduce a BiU further to amend the 
Constitution of India

MK. DEPUTY SPLAKfcR The ques 
tion it

“ That leaN e be gtanted to  introduce a

BUI further to amend the constitution 
of India ”

The motion was adopted

SHRI S M. SIDDAYYA 1 introduce 
the Bill.

PREVENTION OF CONN ERSION 
B U X t
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MR PEPUTY.SPLAKLR Tbe ques­
tion is

“ Thqt leave be granted to introduce a 
Bill to restrict the conversion of reli­
gion o f minors ”

The motion was adopted
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{Insertion o f nm section 24 t)
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